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No. 100 (2)/LXXIX-V-1-2022-1-ka-9-20
Dated Lucknow, March 22, 2022

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Vyavasaay Sangh
(Uttar Pradesh Sanshodhan) Adhiniyam, 2020 (Uttar Pradesh Adhiniyam Sankhya 1 of 2022) as passed by
the Uttar Pradesh Legislature and assented to by the President on December 3, 2021 :

THE TRADE UNIONS (UTTAR PRADESH AMENDMENT)

ACT, 2020
(U.P. Actno. 1 0f2022)
[4s passed by the Uttar Pradesh Legislature]
AN
ACT
further to amend the Trade Unions Act, 1926 in its application to Uttar Pradesh.
IT Is HEREBY enacted in the Seventy-first Year of the Republic of India as follows:-
1. (1) This Act may be called the Trade Unions (Uttar Pradesh Amendment) Short title and
Act, 2020. extent
(2) It shall extend to the whole of Uttar Pradesh.

2. After section 8 of the Trade Unions Act, 1926 the following section shall be Insertion of

. . section 8-A of Act
inserted, namely : oo, 16 of 1926

"8-A (1) On the presentation of an application completed in all respect for

Period of registration of trade union, the Registering Officer may register or

registering refuse to register or object to register the trade union within a period of

Trade Union  forty-five days from the date of receipt of such application in such

manner as may be prescribed. On the expiration of the said period, the trade union shall
be deemed to be registered.

(2) The applicant trade union, with required documents and prescribed fee, may
present his application on departmental web-portal. In such case, if the application is
complete in all respect and the applicant is eligible, the registration may be granted by
web-portal and the registration certificate shall be sent to the applicant through e-mail:

Provided that, if such registration has been obtained by misrepresentation of
facts or concealment of facts or on the basis of forged documents, then such registration
shall be deemed null and void ab-initio and may be cancelled by Registering Officer and
legal action shall be taken against such trade union."

STATEMENT OF OBJECTS AND REASONS

Section 8 of the Trade Union Act, 1926 deals with the registration of trade unions. In the said
section the time limit for registration of trade union has not been provided. With a view to ensuring
development of Industrial, fair competition amongst them, protection of wider interest of the labourers and
maintaining industrial tranquality, it has been decided to amend the said Act in its application to Uttar
Pradesh to provide for registering the Trade Union within a time limit of ninety days.

In order to implement the aforesaid decision the Trade Union (Uttar Pradesh Amendment) Bill,
2017 was introduced in, and passed by, the Uttar Pradesh State Legislature. The said Bill was reserved by
the Governor for the consideration of the President and sent to the Government of India for obtaining the
assent of the President thereon. The Government of India has suggested certain amendments in the said
Bill. After considering the suggestion of the Government of India it has been decided that the said Bill of
2017 should be withdrawn and in place thereof a Bill having provision for registering the Trade Union
within a time limit of forty five days instead of ninety days as suggested by the Government of India, shall
be introduced in the State Legislature.

The Trade Union (Uttar Pradesh Amendment) Bill, 2020 is introduced accordingly.

By order,
ATUL SRIVASTAVA,
Pramukh Sachiv.
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